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Contempt Petition No.24 of 1995 in 

SCCcd Flocr, 
Comrm-rcj1 Copicx1  
Indirnar, 
/:GALORE -  

Dat:24 APR 1995 

APPLJIC NO. 	743 of 1991.  

APPLIUANTS Sri.V.Raju, 

v/s. 

RESJ1\DENTS The Regional Director, ESIC, Bangalore 
and others. 

To 

1. 	Sri.V.Narasimha Holla,Advocate, 
Nó.317,l2th-AMairi,SiXth 6lock, 
Rajajinagar, Bangalore-560 010.. 

2.,  Sri.M.Papanna,AdvOCate, 
No.99, Maadi Chord Road, 
Vij ayanagar,Bangalore-560040. 

Sbjct- Porwaiding00PieS of the Oiders p?ssed by the 
ive Tr.ibunal,Bangalnr36 Central Administrat 	 . 

please find  nclosrd herwith a copy of the Ordr/ 

Sty Crdr/intCrirn Order, passed by this Tribunal in the above 

mentjne application(s) 	17tIrl 95. 
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Office Notes 	 Orders of Tribunal 
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F1L 17,1995. 

e are told by the learned Standink.  

Counsel tuat tue department has. taken 

up the matter before the Supreme Court 

a5ainst our order in 0.A.1u.745 of 1991 

and the Supreme Court lidS also stayeu 

our. orad 	Copy of tue sLay order is 
-. .- 

roU iced 	In the circumstances thi. 

contempt petition is ordered to be iileo. 

fiie, petitioner is at liberty to file 

a fresn contempt petition, if SO advised 

after tne disposal of t1e Special Leave 

?etition pending before me Suprene 

Court' 
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